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File No.SIA/MH/MIS/77135/2022

Goverment of India

State Level Environment Impact Assessment Authority

Maharashtra

***

To,

         M/s  KINGSVILLE REALTY LLP

         1 modibaug commercial, Ganeshkind road, shivajinagar,

         Pune-411016

         Maharashtra

Tel.No.--1; Email:architect.pune@malpani.com

Sub.  Terms of Reference to the M-Triumph, S. No. 150, Malpani House, New Nagar road,

Sangamner

Dear Sir/Madam,

                      This has reference to the proposal submitted in the Ministry of Environment, Forest

and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA

study for the purpose of obtaining Environmental Clearance in accordance with the provisions of

the EIA Notification, 2006. For this purpose, the proponent had submitted online information in the

prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are

given below:

1. Proposal No.:                              SIA/MH/MIS/77135/2022

2. Name of the Proposal:               M-Triumph

3. Category of the Proposal:         INFRA-2

4. Project/Activity applied for: 8(a) Building and Construction projects

5. Date of submission for TOR:      20 May 2022

      Date : 25-05-2022

Manisha Patankar Mhaiskar

 ( Member secretary (SEIAA) )

Office : Room no. 217, second floor, mantralaya Annex, madam cama road, mumbai-32

Phone No : -1 Mobile : 9819626018

Email id : psec.env@maharashtra.gov.in

Note :  This is auto tor granted letter.

EXHIBIT - B986



In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR

for the purpose of preparing environment impact assessment report and environment

management plan for obtaining prior environment clearance is prescribed with public consultation

as follows:
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FORM 1A  

 

 

for 

Proposed Commercial project  

“M-Triumph” 

 

 

At 

CTS no. 2281 to 2288, Ganeshkhind road, 

Bhamburda, Shivaji Nagar, Pune 

 

 

 

By 

M/s Kingsville Realty LLP
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FORM-1 A 
 

1 LAND ENVIRONMENT Attach panoramic view of the project site and the vicinity 

1.1 Will the existing landuse get 

significantly altered from the project that 

is not consistent with the surroundings? 

(Proposed landuse must conform to the 

approved Master Plan/ Development 

Plan of the area. Change of landuse if 

any and the statutory approval from the 

competent authority be submitted). 

Attach Maps of 

(i) site location 

(ii) surrounding features of the proposed 

site (within 500 meters) 

(iii) the site (indicating levels & contours) 

to appropriate scales. If not available 

attach only conceptual plans 

Commercial project “M-Triumph” 

 

Site Location: 

CTS no. 2281 to 2288, Ganeshkhind road, 

Bhamburda, Shivaji Nagar, Pune. 

Developmental Plan is attached as Enclosure 1 

 

Site is comparatively flat and FFL is achieved 

as per abutting road. 

 

The following details are enclosed: 

1. Google Image  Enclosure 1 

2. Conceptual Plan Enclosure 2 
 

1.2 • List out all the major project requirements in terms of the land area, built up area, water 

consumption, power requirement, connectivity, community facilities, parking needs etc. 

 Application is submitted as per the procedure prescribed by MoEF&CC in its Office 

Memorandum‐ F. No.  22‐21/2020‐IA.III dated 07.07.2021, we are submitting 

application to get environment clearance as the BUA constructed on site is more 

than 20,000 m2 without obtaining prior EC. 

 

A. Location  

CTS no. 2281 to 2288, Ganeshkhind road, Bhamburda, Shivaji Nagar, Pune. 

 

B. Building Details 

 

Building 

Name  

 

Number of floors 

No. of shops/off Height 

(Mtrs) 

Commercial 

Building M- 

Triumph 

B3 + B2 + B1 + Ground Floor +  
Upper Ground floor + 1st floor + 
Service floor + 2nd to 11th Floor 

Showroom on 

ground floor & 11 

floors as office 

Spaces 

44.90 m 

Construction carried out on site as per the Sanction received from PMC 

C. Area Statement 

Table 1: Area Statement 

SR. 

NO. 
DETAILS AREA IN Sq. Mt. 

A Total Plot Area 4,140.50 

B Deductions for Area under road widening  536.54 

C Net Plot Area (A-B) 3,603.96 

D FSI area (m2) 20,109.79 

E Non FSI area (m2) 8,366.13 
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F Built up Area (m2) 28,475.92 

 

D. Parking Statement 

Table 2: Parking Statement 

 

 

E. Occupancy load of the project: 

 
Occupancy – 2,155 nos. 
 
F. Water requirement for the project: 

• During Construction Phase: 

• From Potable Tanker water: for day workers -5 m3/day (For workers) 

 

• During Operational Phase: 

Total water requirement for the project and source: 

Table 3: Total water requirement for the project and source: 

No. Description Quantity of water 

required in m3/day 

Source of water 

supply 

 Operation phase (Dry season) 

1 Domestic 54 PMC 

2 Flushing 43 Recycled water 

3 Gardening  5 Recycled water 

 Total 102  

 Operation Phase – (Wet season) 

1 Domestic 54 PMC 

2 Flushing 43 Recycled water 

3 Gardening  0 - 

 Total 97  
 
 
G. Sewage Generation 

Table 4: Sewage Generation: 

No Description 

Quantity of 

Sewage 

generated 

(m3/day) 

Treatment/ Disposal 

1.  
Construction 

Phase 
4 

Handed over to mobile toilet vendors 

Sr. 

No. 

Type Applicable no of 

parking as per DCR 

Provided Parking 

1 2 wheelers 316 316 
2 4 wheelers 158 185 
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2.  
Operation 

Phase 
88 

Treatment in STP and reuse of treated sewage 

[available for recycling – 84 m3/day) Dry 

season - flushing – 43 m3/day and gardening 

–5 m3/day. 36 m3/day will be connected to 

PMC sewer line. The dried sludge will be 

used as manure. STP constructed on site. 

STP Capacity – 100 KLD 

  

H. Solid Wastes Generation from the project: 

• During Construction Phase: 

Table 5: Solid Wastes During Construction Phase 

No. of workers Solid Waste Generation (Kg /day) 

Biodegradable Non-Biodegradable Total 

Non-residential 

110 
6 9 15 

 

The solid waste generation due to workers on the site will be segregated and will be 

handed over to authorized recyclers  

 

• During Operation Phase: 

Table 6: Solid Wastes During Operation Phase 

SN Description Total 

Population 

Non-Biodegradable Biodegradable  

1 Commercial 

Building 
2155 323 kg/day 216 kg/day 

 

• Segregation of non-biodegradable and biodegradable garbage on site. 

• Bio degradable garbage: Treatment in OWC 

• Non- biodegradable garbage: Segregation into recyclable and non-recyclable waste 

• Recyclable waste: To recyclers 

• Non-recyclable waste: To authorized Vendor 

• STP Sludge (Dry sludge): Used as manure  

• E waste (9 Kg/day) will be handed over to Authorized agency 

 

I. Electrical Details 

During Construction Phase -  

D.G. Sets: 1 No. of 120 kVA 

 

During Operational Phase –  

Source – MSEDCL 

Connected load: 2840 KW 

Maximum demand- 1647 kW 

Transformer: 2 nos. x 1000 kVA 

Number and capacity of the DG sets – 1 no x 1000 kVA & 1 No of 630 kVA 

Energy saving measures area proposed and solar PV panels will be installed 

Community Facility: - Open Space will provide as per Local Rules. 
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1.3 What are the likely impacts of 

the proposed activity on the 

existing facilities adjacent to 

the proposed site? (Such as 

open spaces, community 

facilities, details of the existing 

landuse, disturbance to the 

local ecology). 

Project site is developed into a commercial development. 

Hence, there is some stress on water, air environment, 

power requirement but it will be mitigated by providing 

proper pollution control facilities. STP is provided for 

treatment of recycling of sewage there by reducing fresh 

water demand. For water conservation, rain water 

harvesting is done. Power consumption is reduced by 

using energy saving practices. Impact on air quality is 

reduced by plantation of trees on green cover area. This 

project generated employment during construction and 

operation phase and thereby having positive impact on 

socio economy.  

1.4 Will there be any significant 

land disturbance resulting in 

erosion, subsidence & 

instability? (Details of soil 

type, slope analysis, 

vulnerability to subsidence, 

seismicity etc may be given). 

As per the Seismic Zoning Map of India, region falls 

under Zone- III there will be no significant land 

disturbance is envisaged. 

1.5 Will the proposal involve 

alteration of natural drainage 

systems? (Give details on a 

contour map showing the 

natural drainage near the 

proposed project site) 

No, the proposal won’t involve alteration of natural 

drainage systems.  

1.6 What are the quantities of 

earthwork involved in the 

construction activity-cutting, 

filling, reclamation etc. (Give 

details of the quantities of 

earthwork involved, transport 

of fill materials from outside 

the site etc.) 

Excavation material & construction waste material has 

been partly reused within site and remaining material 

handed over to authorised agency. 

 

1.7 Give details regarding water 

supply, waste handling etc 

during the construction period 

Water Requirement during Construction Phase: 

From Water tankers (For Construction): 10-20 m3/day. 

(Depending upon the construction activity) 

From Tanker water of potable quality (For Workers): 

5 m3/day   

The sewage generated approximately 4 m3/day handed 

over to mobile toilet vendors 

1.8 Will the low-lying areas & 

wetlands get altered? (Provide 

details of how low lying and 

wetlands are getting modified 

from the proposed activity) 

No 

1.9 Whether construction debris & 

waste during construction 

cause health hazard? (Give 

quantities of various types of 

Biodegradable waste - 6 kg/day                                    

Non-biodegradable waste 9 kg/day  

Total = 15 kg/day 

Proper segregation of the wastes done and 
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wastes generated during 

construction including the 

construction labour and the 

means of disposal) 

disposed through authorized recyclers. 

2 WATER ENVIRONMENT 

2.1 Give the total quantity of water 

requirement for the proposed 

project with the breakup of 

requirements for various uses. How 

will the water requirement met? 

State the sources & quantities and 

furnish a water balance statement 

During Construction Phase 

For Workers: From Tanker water of potable quality: 

5 m3/day 

During Operation phase: 

Domestic water – 54 KLD - PMC 

Flushing water – 43 KLD – Recycled water from 

STP 

Gardening water – 5 KLD - Recycled water from 

STP 

Swimming Pool- NA 

Total water requirement - 102 

Sewage generation – 88 

Excess treated water to be connected to sewer line 

 2.2 What is the capacity (dependable 

flow or yield) of the proposed 

source of water? 

Required water supply will be provided by local 

body. 

2.3 What is the quality of water 

required, in case, the supply is not 

from a municipal source? (Provide 

physical, chemical, biological 

characteristics with class of water 

quality) 

Drinking water quality of Class A as per Indian 

Standard (10500:2012) shall be maintained. 

 

2.4 How much of the water requirement 

can be met from the recycling of 

treated wastewater? (Give the 

details of quantities, sources and 

usage) 

Total treated water available for recycling: 84 KLD 

Secondary requirements met: Will be used for 

flushing and Gardening  

2.5 Will there be diversion of water 

from other users? (Please assess the 

impacts of the project on other 

existing uses and quantities of 

consumption) 

No. Requirement will be provided by local body 

 

2.6 What is the incremental pollution 

load from wastewater generated 

from the proposed activity? (Give 

details of the quantities and 

composition of wastewater 

generated from the proposed 

activity) 

 Sewage generation will be 88 m3/day.  

It is treated in STP having capacity 100 KL within 

site. 

2.7 Give details of the water 

requirements met from water 

harvesting? Furnish details of the 

facilities created. 

Rain Water harvesting system will be provided.  
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2.8 What would be the impact of the 

land use changes occurring due to 

the proposed project on the runoff 

characteristics (quantitative as well 

as qualitative) of the area in the post 

construction phase on a long term 

basis? Would it aggravate the 

problems of flooding or water 

logging in any way? 

Precaution to avoid water logging on site: 

• Storm water drain shall be cleaned at regular 

interval. 

• Minimizing the incremental runoff from the site 

with the help of rain water harvesting pits   

• water from site by using proper internal SWD 

system and discharge points of adequate capacity  

• Use of screens and silt traps to SWD 

• Proper maintenance of storm water drainage to 

avoid choking of drains and flooding on site  

2.9 What are the impacts of the 

proposal on the ground water? (Will 

there be tapping of ground water; 

give the details of ground water 

table, recharging capacity, and 

approvals obtained from competent 

authority, if any) 

The average depth of unconfined aquifer is limited 

to 12 -15 meter below ground level 

There will not be any abstraction of ground water 

Ground water recharging is proposed. 

2.10. What precautions/measures are 

taken to prevent the run-off from 

construction activities polluting 

land & aquifers? (Give details of 

quantities and the measures taken to 

avoid the adverse impacts) 

The runoff from the site during construction phase 

would be prevented as under: 

• Curing water shall be sprayed on concrete 

structures, free flow of water shall not be 

allowed for curing 

• Use of wet jute cloth/gunny bags instead of 

water spray for curing activity. 

2.11 How is the storm water from within 

the site managed? (State the 

provisions made to avoid flooding 

of the area, details of the drainage 

facilities provided along with a site 

layout indication contour levels) 

• Internal storm water drains are constructed in 

accordance to regulations. The storm water is 

collected through the storm water drains and 

diverted to recharge pit. 

2.12 Will the deployment of construction 

labourers particularly in the peak 

period lead to unsanitary conditions 

around the project site (Justify with 

proper explanation) 

• Disposal of segregated waste to authorized 

vendor 

• First aid and medical facilities 

• Proper housekeeping 

• Regular pest control 

• Suitable toilet provision for labours 

• Site sanitation 

2.13 What on-site facilities are provided for the collection, treatment & safe disposal of 

sewage? (Give details of the quantities of wastewater generation, treatment capacities 

with technology & facilities for recycling and disposal) 

 • Wastewater generation: 88 m3/day 

Treatment capacities with technology: 100 m3 - SMBR 

Facilities for recycling: Flushing, Gardening   

Design Basis of Treatment plant – SMBR 

Disposal: 

 (a): Sludge – Use as manure  

  (b): Surplus Treated waste water: - Excess treated water is connected to sewer line 

 

1007



2.14 Give details of dual plumbing 

system if treated waste used is used 

for flushing of toilets or any other 

use. 

• Recycling of treated sewage for flushing with dual 

plumbing and gardening 

• Color coding for dual plumbing system is done as 

per standard practices 

3.  VEGETATION 

3.1 Is there any threat of the project to 

the biodiversity? (Give a description 

of the local ecosystem with its 

unique features, if any) 

There is no threat to the biodiversity due to the 

project under reference. 

3.2 Will the construction involve 

extensive clearing or modification 

of vegetation? (Provide a detailed 

account of the trees & vegetation 

affected by the project) 

No 

3.3 What are the measures proposed to 

be taken to minimize the likely 

impacts on important site features 

(Give details of proposal for tree 

plantation, landscaping, creation of 

water bodies etc along with a layout 

plan to an appropriate scale) 

Project proponents have proposed indigenous 

species plantation on ground and on the periphery 

of the project site. Required RG area 360.40 sq.m 

4. FAUNA 

4.1 Is there likely to be any 

displacement of fauna- both 

terrestrial and aquatic or creation of 

barriers for their movement? 

Provide the details. 

No 

4.2 Any direct or indirect impacts on 

the avifauna of the area? Provide 

details 

No 

4.3 Prescribe measures such as 

corridors, fish ladders etc to 

mitigate adverse impacts on fauna 

Not Applicable 

5 AIR ENVIRONMENT 

5.1 Will the project increase 

atmospheric concentration of gases 

& result in heat islands? (Give 

details of background air quality 

levels with predicted values based 

on dispersion models taking into 

account the increased traffic 

generation as a result of the 

proposed constructions) 

No perceptible change is anticipated in AAQ due to 

Project being a commercial development. Air 

dispersion modeling will be carried out to determine 

the impacts of fugitive dust and traffic on 

surrounding air. 

5.2 What are the impacts on generation 

of dust, smoke, odorous fumes or 

other hazardous gases? Give details 

in relation to all the meteorological 

parameters 

During construction phase, air borne dust, is the 

main pollutant, which may be generated during 

construction activities. Other emissions, SO2 NOx 

and CO, due to vehicular movement, construction 

machinery, etc are expected. However, it will be 
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temporary. 

Proper upkeep and maintenance of vehicles, 

sprinkling of water on roads and construction site 

are some of the measures that would reduce the 

impact of dust during construction phase. 

Sources of Air pollution during Operational 

phase: 

• The gaseous emissions from vehicles. 

• Emissions from DG set  

Mitigation Measures: 

• The traffic congestion is avoided by proper 

parking arrangement and maintaining smooth 

traffic flow 

• Regular PUC checkup for vehicles  

• CPCB approved DG sets only is being used. 

• Proper maintenance of DG sets is being done 

time to time and Low Sulphur fuel is used. 

 

5.3 Will the proposal create shortage of 

parking space for vehicles? Furnish 

details of the present level of 

transport infrastructure and 

measures proposed for 

improvement including the traffic 

management at the entry & exit to 

the project site 

The project proponents have proposed to provide 

well organized arrangement. 

Required 4-Wheeler – 316 

Required 2-Wheeler – 158 

 

5.4 Provide details of the movement 

patterns with internal roads, bicycle 

tracks, pedestrian pathways, 

footpaths etc., with areas under each 

category 

During Construction phase: 

• Proper traffic management for the 

construction vehicles 

• Regular maintenance of vehicles with 

suitable enclosures and intake silencers 

• Planning and ensuring effective 

implementation of the waste movement plan 

for loading and offset movement in non-

traffic hours.  

During Operation Phase: 

• Follow traffic control measures to regulate 

the flow of traffic 

5.5 Will there be significant increase in 

traffic noise & vibrations? Give 

details of the sources and the 

measures proposed for mitigation of 

the above 

The project is being commercial development, the 

source of noise is mainly vehicular noise. The 

project proponents have proposed to provide well 

organized parking arrangement and maintaining 

smooth traffic flow which would help in reducing 

traffic congestion and noise levels.  

5.6 What will be the impact of DG sets 

& other equipment on noise levels 

& vibration in & ambient air quality 

around the project site? Provide 

details 

D.G. Set is operated only in case of power failures 

during operational phase. The Pollutants like RSPM, 

SO2 that may arise from emissions from D.G. Sets 

will be discharged through vent of proper height. 

D.G. sets are with inbuilt acoustic enclosures to 
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reduce the noise of D.G. sets while in operation.  

6. AESTHETICS 

6.1 Will the proposed constructions in 

any way result in the obstruction of 

a view, scenic amenity or 

landscapes? Are these 

considerations taken into account by 

the proponents? 

No 

6.2 Will there be any adverse impacts 

from new constructions on the 

existing structures? What are the 

considerations taken into account? 

All precautions will be taken to mitigate the impact 

due to water, air and noise pollution during 

construction and operation phase. Environmental 

Management plan is prepared and implemented 

along with Environmental Monitoring Programme. 

6.3 Whether there are any local 

considerations of urban form & 

urban design influencing the design 

criteria? They may be explicitly 

spelt out 

No, there are no such local considerations. 

6.4. Are there any anthropological or 

archaeological sites or artefacts 

nearby? State if any other 

significant features in the vicinity of 

the proposed site have been 

considered. 

No such site in the close vicinity. 

7.  SOCIO-ECONOMIC ASPECTS 

7.1 Will the proposal result in any 

changes to the demographic 

structure of local population? 

Provide the details.  

Yes, Expected Population: 2,155 nos. 

 

Will give rise to enhancement in economic structure 

of the area 

7.2 Give details of the existing social 

infrastructure around the proposed 

project. 

There exists well developed social infrastructure 

around the proposed project. 

7.3 Will the project cause adverse 

effects on local communities, 

disturbance to sacred sites or other 

cultural values? What are the 

safeguards proposed? 

No 

8. BUILDING MATERIALS 

8.1 May involve the use of building 

materials with high-embodied 

energy. Are the construction 

materials produced with energy 

efficient processes? (Give details of 

energy conservation measures in the 

selection of building materials and 

their energy efficiency) 

No,  

Cement with fly ash content was used. 

Construction materials from nearest source are 

chosen to minimize energy consumption for 

transportation.  

8.2 Transport and handling of materials 

during construction may result in 

pollution, noise & public nuisance. 

What measures are taken to 

• The construction material was carried in properly 

covered vehicles.  

• All the contractors / Vendors were instructed to 
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minimize the impacts? use vehicles having PUC certificates 

• Security staff present at site supervised loading 

and unloading of material at site 

• Construction material was stored at identified 

site/ temporary go-downs at site 

• Plot will be cordoned by 5 m tall tin sheets. 

Regular water sprinkling will be done on internal 

roads 

8.3 Are recycled materials used in roads 

and structures? State the extent of 

savings achieved? 

Yes, Cement containing fly ash is used.  

Construction materials from nearest source was 

chosen to minimize energy consumption for 

transportation 

8.4 Give details of the methods of 

collection, segregation & disposal 

of the garbage generated during the 

operation phases of the project 

• Segregation of non-biodegradable and 

biodegradable waste on site. 

• Bio degradable waste: Treatment in OWC 

• Non- biodegradable waste: authorized vendor  

• STP Sludge (Dry sludge): Use as manure 

• E-waste – handed over to authorized vendor 

9.  ENERGY CONSERVATION 

9.1 Give details of the power 

requirements, source of supply, 

backup source etc. What is the 

energy consumption assumed per 

square foot of built-up area? How 

have you tried to minimize energy 

consumption? 

During Construction Phase -  

D.G. Sets: 1 No. of 120 kVA 

 

During Operational Phase –  

Source – MSEDCL 

Connected load: 2840 kVA 

Maximum demand- 1647 kVA 

 

Transformer: 2 nos. x 1000 kVA  

Number and capacity of the DG sets – 1 no x 1000 

kVA & 1 No of 630 kVA 

9.2 What type of, and capacity of, 

power back-up to you plan to 

provide? 

Number and capacity of the DG sets 1 no x 1000 

kVA & 1 No of 630 kVA 

9.3 What are the characteristics of the 

glass you plan to use? Provide 

specifications of its characteristics 

related to both short wave and long 

wave radiation? 

Detailed ECBC study will be carried out for 

development. 

9.4 What passive solar architectural 

features are being used in the 

building? Illustrate the applications 

made in the proposed project. 

Maximize the use of natural lighting through design  

9.5 Does the layout of streets & 

buildings maximize the potential for 

solar energy devices? Have you 

considered the use of street lighting, 

emergency lighting and solar hot 

water systems for use in the 

building complex? Substantiate 

Yes 

Solar PV lighting for common area shall be 

provided. 
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with details. 

9.6 Is shading effectively used to reduce 

cooling/heating loads? What 

principles have been used to 

maximize the shading of Walls on 

the East and the West and the Roof? 

How much energy saving has been 

effected? 

Design is based on passive architectural 

considerations 

9.7 Do the structures use energy-

efficient space conditioning, 

lighting and mechanical systems? 

Provide technical details. Provide 

details of the transformers and 

motor efficiencies, lighting intensity 

and air-conditioning load 

assumptions? Are you using CFC 

and HCFC free chillers? Provide 

specifications. 

Yes. 

• Energy saving measures 

1 By Using LED Light in Lift lobby 

2 By Using VFD and high efficient pump 

3 By Using Solar landscape lighting 

4 Solar PV panels  
 

9.8 What are the likely effects of the 

building activity in altering the 

micro-climates? Provide a self 

assessment on the likely impacts of 

the proposed construction on 

creation of heat island & inversion 

effects? 

Detailed ECBC study is carried out for development. 

9.9 What are the thermal characteristics 

of the building envelope? (a) roof; 

(b) external walls; and (c) 

fenestration? Give details of the 

material used and the U-values or 

the R values of the individual 

components. 

Detailed ECBC study is carried out for development. 

9.10 What precautions & safety 

measures are proposed against fire 

hazards? Furnish details of 

emergency plans 

Firefighting measures shall be provided as per Fire 

NOC 

9.11 If you are using glass as wall 

materials provide details and 

specifications including emissivity 

and thermal characteristics. 

No 

9.12 What is the rate of air infiltration 

into the building? Provide details of 

how you are mitigating the effects 

of infiltration 

Design is based on Passive Architectural 

Considerations and Features. 

9.13 To what extent the non-

conventional energy technologies 

are utilized in the overall energy 

consumption? Provide details of the 

renewable energy technologies 

used. 

By using solar energy for external street lighting & 

for landscape area lighting  energy will be saved 
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10.  ENVIRONMENT 

MANAGEMENT PLAN 

The Environment Management Plan 

would consist of all mitigation 

measures for each item wise activity 

to be undertaken during the 

construction, operation and the 

entire life cycle to minimize adverse 

environmental impacts as a result of 

the activities of the project. It would 

also delineate the environmental 

monitoring plan for compliance of 

various environmental regulations. 

It will state the steps to be taken in 

case of emergency such as accidents 

at the site including fire 

 

 

EMP would consist of mitigation measures for 

environmental attributes viz, air, water, noise, etc 

to minimize the anticipated impacts during the 

construction and operation phase of the project.  

It would also delineate the monitoring program to 

comply with environmental regulations. This will 

also include the action to be taken in case of 

emergency such as accidents at the site including 

fire.  
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Enclosure 2 – Conceptual Layout / Master Layout 
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1 message

<dattatray.bhalerao@nic.in> Mon, 12 Jun, 2023 at 4:23 pm
To: triumph.pune23@gmail.com
Cc: monitoring-ec@nic.in, psec.env-1@maharashtra.gov.in

State Environment Impact Assessment Authority

Maharashtra

Dated: 12 Jun 2023

To,

        KINGSVILLE REALTY LLP

        , 329

        Maharashtra , 411016

Subject : Proposed Commercial project “M-Triumph” by M/s Kingsville Realty LLP

Sir,

This has reference to your proposal No. SIA/MH/INFRA2/432834/2023 dated 09
Jun 2023 regarding grant of Environmental/CRZ Clearance for the above mentioned
proposal.

2. This is to acknowledge that the soft copies of EIA/EMP/other reports along with
the proceedings of Public Hearing (if applicable to the instant project) have been
uploaded on Parivesh Portal.

Yours Sincerely

SEIAA, Maharashtra

EXHIBIT - D1016



  

      

F.No. IA3-22/10/2022-IA.III [E 177258] 

Government of India 

Ministry of Environment, Forest and Climate Change 
Impact Assessment Division 

Indira Paryavaran Bhawan 

3d Floor, Vayu Wing, Jor Bagh Road 

Ali Ganj, New Delhi-3 

Dated: 24 August, 2023 

OFFICE MEMORANDUM 

Subject: Procedure for consideration of Category “B’ proposals at Central level 
due to the non-functionality or delay in constitution of SETAA/SEAC 
- reg. 

The State Environmental Impact Assessment Authorities (SEIAAs)/State 
Expert Appraisal Committees (SEACs) have been constituted in exercise of the powers 
conferred by sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for 
decentralisation of the Environment Clearance (EC) process and grant of Environment 
Clearances at the State level. All projects or activities under Category “B’ in the 
Schedule of the EIA Notification, 2006 are appraised by the respective SEACs/SEIAAs 

of the States/ UTs. 

As As per the extant provisions of EIA, 2006, in the absence of a duly constituted 
SEIAA/SEAC, a Category ‘B’ project shall be considered at the Central Level as a 
Category ‘B’ project. However, instances have been brought to the notice of this 
Ministry that in the event of non-functionality or delay in constitution of 
SEIAA/SEAC, many proposals submitted to SEIAA are held up at different stages of 
EC process at the State level. The matter has been examined in the Ministry and it is 
observed that there could be different situations arising out of non-functionality or 

delay in constitution of SEIAA/SEAC as enumerated below: 

i. Proposals submitted to SEIAA and not accepted by SEIAA. 

iii Proposals received by SEAC/SEIAA and have been processed or are 

under processing. 

iii. Proposals considered and/or deferred by SEAC for various reasons. 

iv. Proposals recommended by SEAC but not forwarded to/not approved by 

SEIAA. 

v. Proposals (which do not require examination of SEAC) accepted by SEIAA but 

not processed and/or deferred for various reasons. 

vi. Proposals approved by SEIAA but minutes/ letter not uploaded on PARIVESH. 
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2) In this regard, the Ministry deems it necessary to clarify the process for 
handling such proposals. For the scenarios mentioned at sub para (i) to (v) of para 2 

above, the following procedures shall be followed: 

i. Consequent upon the non-functioning/ discontinuation of SEIAA/SEACs, the 
Member Secretary of SEIAA/State Government shall submit the details of the 
pending proposals to the PARIVESH of MoEF&CC with a request to transfer 

such proposals to the Central level. 

ii. PARIVESH shall examine the aforesaid request and seek the approval of the 
Competent Authority for the transfer of proposals from SEIAA/SEAC to the 

Central level. 

iii. Thereafter, the proposals from the SEIAA/SEAC shall be transferred through 

PARIVESH to the concerned Member Secretary of the EAC at Central level. 

iv. The concerned Member Secretary of the EAC at Central level shall carry out the 
due diligence to ascertain the level of examination/appraisal needed to be 

carried out by the Central level EAC based on the stage at which the proposal 
was pending for appraisal at the concerned SEIAA/SEAC. 

4, For the scenario mentioned at sub para (vi) of para 2 above, based on the request 
from the Member Secretary of SEIAA/State Government, a window period of 15 days 
shall be provided to the Member Secretary SEIAA, extendable by a further period of 

15 days, to only upload the minutes/letters for the proposals which were duly 
approved by SEIAA before it became non-functional. 

5. Further, in case of only SEIAA becoming non-functional / discontinued due to 

various reasons, the proposals pending with SEAC for (re)consideration up to the day 
of such discontinuation shall be (re)considered by the respective SEAC and forwarded 
to the Ministry along with recommendation as per the procedure prescribed at Para 3 
above. 

6. This is issued with the approval of Competent Authority. & oa 

¢ 
3] Le 

(Sundar Ramanat 48} 3 

Scientist E 

To 

1. Chairman, Central Pollution Control Board (CPCB). 

2. Chairman of all the Expert Appraisal Committees 

3. Chairperson/ Member Secretaries of all the SEIAAs/SEACs 

Page 2 of 3
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4, Chairpersons/ Member Secretaries of all SPCBs/ UTPCCs 

5. All the Officers of [A Division 

Copy for information to: 

PS to Hon’ble Minister for Environment, Forest and Climate Change 

PS to Hon'ble MoS (EF&CC) 

Sr.PPS to Secretary (EF&CC) 

Sr.PPS to AS(TK) / AS (NPG) 

Sr.PPS to JS (SKB) 

Website, MoEF&CC 

Guard file. e
e
 

o
e
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Minutes of 178th SEAC-3 meeting (Day 01)  held on 5th, 6th and 8th September, 2023 

 

 

 

Member Secretary                                                                                                    Chairman 
Page 1 of 118 

 

Minutes of 178th SEAC-3 Meeting held on 5th, 6th & 8th September, 2023 through VC 

 

Maharashtra SEIAA directed SEAC-3 to appraise the proposals by using information technology 

facilities. Hence, SEAC-3 initiated to appraise the proposals received by the SEIAA through 

Videoconferencing technology on Zoom platform from 5th, 6th and 8th September, 2023 

 

 

 

 

Chairman welcomed the members to the 178th SEAC III Meeting. 

 

 

Dr. Deepak Mhaisekar, IAS Rtd. Chairman 5th, 6th and 8th September, 2023 

Shri Mukund Pathak Member 5th, 6th and 8th September, 2023 

Shri Dattatray Thorat Member 5th, 6th and 8th September, 2023 

Shri Kiran Acharekar Member 5th, 6th and 8th September, 2023 

Dr. Aseem Gokarn Harwansh Member 5th, 6th and 8th September, 2023 

Shri Joy Thakur Member Secretary 5th, 6th and 8th September, 2023 

EXHIBIT - F
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9 SIA/MH/INFRA2/432834/2023 Proposed Commercial project M-Triumph by M/s 

Kingsville Realty LLP 

Representative of PP was present during the meeting along with environmental consultant 

M/s. Sustainera Solutions Pvt. Ltd. 

It is noted that, the PP has submitted the application for prior Environment Clearance under 

Violation Category as per Office Memorandum dated 07.07.2021, with total plot area of 

4,140.50m2, FSI area 20,109.79m2, Non FSI area 8,366.13 m2 and total BUA of 28,475.92 m2. 

 

Brief information of the proposal is as below: 

1 Proposal Number SIA/MH/INFRA2/432834/2023. 

2 Name of Project 
Commercial project “M-Triumph” at CTS no. 2281 to 2288, 

Ganeshkhind Road, Bhamburda, Shivaji Nagar, Pune by M/s 

Kingsville Realty LLP  

3 Project category 8a (B1) 

4 Type of Institution Private 

5 Project Proponent 

Name 

Commercial project “M-Triumph” at CTS no. 

2281 to 2288, Ganeshkhind Road, Bhamburda, 

Shivaji Nagar, Pune by M/s Kingsville Realty 

LLP 

Regd. Office 

address 

 1 Modibaug, Ganeshkhind Road, Shivajinagar, 

Pune, Maharashtra 411016 

Contact 

number 

20-66210100 

e-mail triumph.pune23@gmail.com 

6 Consultant Sustainera Solutions Pvt. Ltd. 

7 Applied for 
Environment Clearance under Office Memorandum‐ F. No. 

22‐21/2020‐IA.III dated 07.07.2021 

8 Details of previous EC NA 

9 Location of the project 
CTS no. 2281 to 2288, Ganeshkhind Road, Bhamburda, Shivaji 

Nagar, Pune 

10 Latitude and Longitude Latitude - 18°31'57.01"N, Longitude 73°50'36.70"E 

11 Total Plot Area (m2) 4,140.50 

12 Deductions (m2) 536.54 

13 Net Plot area (m2) 3,603.96 

14 Proposed FSI area (m2) 20,109.79 

15 Proposed non-FSI area (m2) 8,366.13 

16 Proposed TBUA (m2) 28,475.92 

17 
TBUA (m2) approved by 20,109.79 (FSI) 

Planning Authority till date  Pune Municipal Corporation (PMC) 

1021



Minutes of 178th SEAC-3 meeting (Day 01)  held on 5th, 6th and 8th September, 2023 

 

 

 

Member Secretary                                                                                                    Chairman 
Page 100 of 118 

 

18 Ground coverage (m2) & % 1703.03 (47%) 

19 Total Project Cost (Rs.) Rs. 200.35 Crs. 

20 
CER as per MoEF & CC 

circular dated 01/05/2018 

Activity Location 
Cost 

(Rs.) 
Duration 

We will follow the conditions mentioned in OM vide no. 

F.No.22-65/2017-IA.III dated 20.10.2020 

21 

Details of Building Configuration: 

<Please use following legends: Floor = F, Parking = Pk, Podium = Po, Stilt =St, 

Lower Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> 

Reason for 

Modification 

/ Change 
Previous EC / Existing Building Proposed Configuration 

Building 

Name 
Configuration 

Height 

(m) 

Building 

Name 
Configuration 

Height 

(m) 
Construction 

work for all 

buildings is 

complete. 

Applied under 

Office 

Memorandum‐ 

F. No. 22‐

21/2020‐IA.III 

dated 

07.07.2021 

M-Triumph 

B3 + B2 + B1 + 
Ground Floor +  
Upper Ground 
floor + 1st floor 
+ Service floor 
+ 2nd to 11th 
Floor 

44.90 M-Triumph 

B3 + B2 + B1 + 
Ground Floor +  
Upper Ground 
floor + 1st floor 
+ Service floor 

+ 2nd to 11th 
Floor 

44.90 

 

22 Total number of tenements 11 nos of office floors and Showrooms 

   

23 Water Budget 

Dry Season (CMD) Wet Season (CMD) 

Fresh Water 54 Fresh Water 54 

Recycled (Gardening) 5 
Recycled 

(Gardening) 
00 

Recycled Flushing 43 Recycled Flushing 43 

Total 102 Total 97 

Waste water 

generation 
88 Waste water 

generation 
88 

24 

Water Storage 

Capacity for 

Firefighting / 

UGT 

Fire UG tank – 2 nos. of 75 Cum  

Fire Overhead tank – 20 KL  

25 
Source of 

water 
Local Body – Pune Municipal Corporation 

26 
Rainwater 

Harvesting 

Level of the Ground water table: 12 to 16 m BGL 

Size and no of RWH tank(s) and NA 

1022



Minutes of 178th SEAC-3 meeting (Day 01)  held on 5th, 6th and 8th September, 2023 

 

 

 

Member Secretary                                                                                                    Chairman 
Page 101 of 118 

 

(RWH) Quantity: 

Quantity and size of recharge pits: 
3 Nos Recharge Pits  

Pits size 1.5 m. X 3.5 m. X 1.5 m 

Details of UGT tanks if any: 

Drinking Water Tank 20 Cu m. 

Raw Water UGT Tank 50 Cu m 

Flushing UGT Tank 69 Cu.m. 

Fire UGT tank 75 Cu.m. 

27 
Sewage and 

Wastewater 

Sewage generation in 

CMD: 

88 

STP technology: MBBR 

Capacity of STP (CMD): 100 KLD 

28 

Solid Waste 

Management 

during 

Construction 

Phase 

Type Quantity (kg/d) Treatment / disposal 

Dry waste: 6 Collected by authorized recyclers 

Wet waste: 4 Collected by authorized recyclers 

Construction waste 
Excavated 

material  

Top soil used for landscaping. 

Royalty paid for management of 

debris and excavated material for the 

completed excavation.  

29 

Solid Waste 

Management 

during 

Operation 

Phase 

Type 
Quantity 

(kg/d) 
Treatment / disposal 

Dry waste: 323 Handed over to authorized recyclers  

Wet waste: 216 Organic Waste Convertor 

Hazardous waste: 00 Handed over to authorized recyclers 

Biomedical waste NA NA 

E-Waste 9 Handed over to Authorized Vendor 

STP Sludge (dry) 20 Will be used as manure 

Hazardous waste DG 

spent oil 

150 

Liter/annum 

It will be handed over to Authorised 

agency 

30 
Green Belt 

Development 

Total RG area (m2):  Mandatory RG Provided 360.40 

Existing trees on plot: 00 

Number of trees to be planted: 46 

Number of trees to be cut: 0 

Number of trees to be transplanted: 0 

31 
Power 

requirement: 

Source of power supply: MSEDCL 

During Construction Phase (Demand 

Load): 
160 kVA 

During Operation phase (Connected 

load): 

2840 KW 

During Operation phase (Demand 1647 KW 
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load): 

Transformer:  2 No of 1000 kVA 

DG set: 
 1 No of 1000 kVA & 1 No of 630 

kVA 

Fuel used: HSD 

32 
Details of 

Energy saving 

Sr. No. Energy Conservation Measures 

1 LED Lighting in lift lobby, staircase, parking terrace area of 

buildings 

2 LED lighting external common areas (Street light) 

3 Lift/Plumbing motars 

4 Solar PV System 
 

33 

Environmental 

Management 

plan budget 

during 

Construction 

phase 

Type Details Cost 

Capital 
Air, water, land, biological environment 

and socioeconomic environment 
13.41 

O&M Air, water and Noise Monitoring  1.61 

34 

Environmental 

Management 

plan Budget 

during 

Operation 

phase 

Component Details1 

Capital 

(Rs.in 

Lacs) 

O&M 

(Rs.in 

Lacs/Y) 

Storm water - - - 

Sewage treatment 1 No of STP 100 KLD 19.65 2.45 

Water treatment - -- -- 

RWH Recharge pits 2.5 0.10 

Swimming Pool - -- -- 

Solid Waste OWC 8.5 1.2 

Hazardous waste - -- -- 

E waste 
Handed over to Authorized 

Vendor 
-- -- 

Green belt 

development 
Gardening 

6.88 0.94 

Energy saving 
Renewable energy Solar PV 

panel  
64.562 2.0 

Basement Dewatering - 19.875 1.5 

Basement ventilation - 36.44 3.2 
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Environmental 

Monitoring 

From MoEF&CC approved 

lab 
- 13.41 

Disaster Management During operation phase 280 25.35 

35 
Traffic 

Management 

Type Required as per DCR 
Actual 

Provided 

Area per parking 

(m2) 

4-

Wheeler 

158 158 

As per local body 

rules 
2-

Wheeler 

316 316 

   

36 
Details of Court cases / litigations w.r.t. the project and project location 

if any. 
No 

 

Deliberations: 

PP stated that, the application is a commercial project located at Ganeshkhind Road, Bhamburda, 

Shivaji Nagar, Pune. PP further stated that, they have applied for prior EC under SOP for 

Identification and Handling of Violation Cases vide circular dated 07/07/2021.   

PP stated that, they had submitted ToR application on Parivesh portal dated 20.05.2022 

and Auto ToR was granted vide letter No. File No. SIA/MH/MIS/77135/2022 dated 25.05.2022 

for FSI 20,109.79 m2 + NONFSI 8,366.13 m2 = Total BUA 28,475.92 m2, 

PP stated that, they have received building approval and CC from Pune Municipal 

Corporation vide letter no CC/3356/21 on 21.01.2022 with FSI Area 20,109.79 m2 , Non-FSI area 

8,366.13 m2 and TBUA 28,475.92 m2. PP informed that, the project consists of 1 Commercial 

buildings having showroom space on ground floor & 1st to 11th floor area of office spac. PP 

further stated that, construction stands complete on site as per the sanction received from PMC 

and only some internal finishing work is pending and total BUA constructed on site till date is 

28,475.92 m2.  

SEAC-3 appraises the proposal as per Circular issued by SEIAA vide dated 22.08.2022. 

The case was discussed on the basis of the documents submitted and presentation made by the 

proponent. All issues relating to environment, including air, water, land, soil, ecology, biodiversity 

and social aspects were examined. The proposal is appraised as category 8(a) B1. 

Sanction Chronology 
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Sr 
No 

 
CC 

 
Date 

 

FSI in 
Sq.m. 

 

Non-FSI 
in 
Sq.m 

 

TBUA 
in Sq.m. 

Building 
configurati
on as per 
sanction 

BUA 
completed 
on site 

 
Remark 

         

 

1 
Sanction 
Plan 
CC/345/I
II/3 

 

16-04-
2004 

 

5,542.3 
 

- 
 

- 
 

Ground 
 

Nil 
 

EC not 
required 

 
2 

Revised 
Sanction 
received 
vide No. 
CC/3732/
06 

 
19-01-
2007 

 
5,280.52 

 
6,571.

19 

 
11851.71 

 
3B + G + 

1sr Fl to 5th 

FL 

 
Excavatio

n 
started 

 
EC not 

required 

 
3 

Revalida
tion of 

sanction 
vide No 
CC/1893

/2014 

 
20.09.2

014 

 
5,280.52 

 
6,571.

19 

 
11851.71 

 

3B + G + 1sr 
Fl to 5th FL 

 
4,980.3 

 
EC not 

required 

 
 

4 

Revised 
Building 
Sanction 
received 
vide No. 

CC/0753/
17 

 
 

16.06.2
017 

 
 

3,892.05 

 
 

8,579.
02 

 
 

12,471.07 

 
3B + G + 

UG + 1st Fl 
+ Service FL 
+ 2nd to 7th 

FL 

 
 

6,537.45 

 
 

EC not 
required 

 
5 

Revised 
sanction 
vide No 
CC/3269

/17 

 
08.03.2

018 

 
12,393.2

6 

 
6,545.

15 

 
18,938.41 

3B + G + 
UG+ 1st Fl 

+ Service FL 
+ 2nd to 9th 

FL 

 
11,389.23 

 
EC not 

required. 

 
 

6. 

 

Revised 
sanction 
vide No 
CC/3356

/21 

 
 

21.01.2
022 

 
 

20,109.7
9 

 
 

8,366.
13 

 
 

28,475.92 

 

3B + G + 
UG+ 1st Fl 

+ Service FL 
+ 2nd to 
11th FL 

 
 

18,235.54 

As pe 
UDCPR FSI 

potential of 
plot is 

increased & 
EC is 

required. 
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Chronology of the events- 

Project Details 
Table 1: Project Details 

Sr. 

No 
Assessment of Environment 

1 Name and address of Project M Triumph 

2 Name of Directors Kingsville Realty LLP 

3 
Total construction completed (built-up 

area as per EC notification): 
28475.92 m2 

4 
Total construction proposed, built-up 

area as per EC notification 
28475.92 m2 

5 

Whether the project has any EC; if yes, 

give details including approved built-up 

area 

No 

6 

Total cost of the project and total cost of 

the project already executed? Also, give 

total cost of the project constructed 

without EC. 

Total Cost - 200.36 Cr 

Cost of the project already executed – 155.45 Cr. 

7 Date of commencement of project 
Construction started on 19.01.2007 as per 

sanction CC/3732/06 
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8 

Date of violation of EC regulation 

(please justify with documentary 

evidence) 

21.01.22- As per latest sanction for BUA of 

28475.92 

20.05.22- As per date of TOR Application 

Violation days are considered from the date of 

sanction plan received on 

21.01.22 up to the TOR Application date ie. 

20.05.2022 

119 Days 

9 

Date of first submission of information 

of such violation to the SEIAA or 

SEAC, if self- notified, along with 

stoppage of construction work 

 

Date of TOR Application 20.05.2022 

1. No. of days of violation  
119 Days (Construction Phase)  

0 Days (Operation Phase)  

10 

Name and address of Environmental 

consultant, with date of engagement of 

such consultant 

Sustainera Solutions Pvt. Ltd. 

11 

Any other case of EC violation is 

reported or pending or decided earlier 

for projects where any of the directors 

are involved? If yes, give details 

No 

12 

Any court case related to EC violation 

pending or decided against any of the 

directors including High Court, NGT 

and sessions court? 

No 

 

Table 2: Description of Activities Completed at Site 

Sr. No. Particulars Details 

A Demolition and Site Preparation This is a Greenfield project 

1 Whether any demolition work was carried out prior 

to EC? If yes what is date of commencement of 

demolition and also date of completion of 

demolition? 

NA 

2 Whether such demolition or site had some asbestos, 

industrial waste or contaminated soil or hazardous 

waste etc and if yes, how these types of waste have 

been segregated and disposed? 

NA 

3 If the project is located on any industrial site, 

whether any due diligence or environmental status 

of site was assessed? If yes, give details 

No 

4 State the quantity of demolition waste disposed 

from the site, including quantity and disposal 

location along with location map and photographs 

NA 
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5 Any air quality (including noise) monitoring done 

during demolition work? If yes, results 

NA 

6 Whether building plan and layout approved and 

permission from local authorities is taken to 

commence the work prior to demolition work 

NA 

B. Construction stage   

1 Date of commencement of construction and 

completion of construction, if any 

Construction started on 19th January 

2007 as per Sanction Plan CC/3732/06 

2 Whether the construction carried out is strictly as 

per the sanction plan given by concerned local 

authority? If yes, please provide such certification 

Yes, Construction carried out as per 

Sanction No.  

CC/345/III/3 received on 16.04.2004 

CC/3732/06 received on 19.01.2007 

CC/1893/2014 received on 20.09.2014 

CC/0753/17 received on 16.06.2017 

CC/3269/17 received on 08.03.2018 

CC/3356/21 received on 21.01.2022 

3 In the additional construction, how much 

construction material including, sand, bricks, 

cement etc. was required to be transported? No. of 

trucks and its average haulage? 

Quantity of material required for the 

complete project with distance 

overhauled is mentioned in the CFP 

report. 

4 How many labours were engaged in construction, 

average per day? 

110 

5 Whether, the additional construction work, over and 

above valid EC, if so available, has any additional 

ground foot print? If yes please state, ground foot 

print in sqm as per EC approved layout and current 

proposed layout? 

NA 

 

 

 

6 Whether the expansion was carried out 

simultaneously with EC approved work? If not give 

details of time frame? If yes, please give 

incremental additional time required for 

construction of additional area 

NA  

7 Is there any change in foundation design, i.e. depth 

of foundation, basement etc. that were done due to 

additional area? 

If yes, what is the additional soil quantity excavated 

for such incremental foundation depth? 

Where it is disposed? 

NA  

8 What is the quantity of top soil removed and how it 

is managed? 

1980 Cum of top soil was excavated 

on site. The same is preserved and will 

be used at site to develop the open 

spaces. 

 

9 Also, if water is encountered at such foundation 

depth, what is the volume of water pumped for such 

additional depth of excavation? 

Groundwater water was not 

encountered during excavation. 
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10 How much additional water was required for curing 

and construction purpose? Source of water? 

Source: Tanker 

Water was required for curing and 

construction. 

 

11 Rain Water harvesting details 1.50 m. X 1.50 m. X 1.50 m.   

 

12 Solar light, water heating details Solar PV panel system is proposed.  

13 Use of fly ash bricks ensured? Details thereof Yes  

14 Whether any noise or air pollution control measures 

taken, if so what are they? 

46 No. Tree plantation have been done 

onsite. 

 

15 Whether any air quality and noise level monitoring 

done during construction stage, if yes attach results  

No  

16 Whether any third-party rights are created on the 

construction without EC? 

No  

17 Whether any of the construction without EC has 

already been occupied? 

If yes, number of families given such occupation. 

Also give total commercial area being used 

presently. Also state type of commercial activity i.e. 

offices, shops, hotels, restaurants etc. 

No  

18 How many flats sold which are in the area of EC 

violation and total sale value of such flats? 

No shops/ offices have been sold  

19 How much commercial area sold which is in area of 

EC violation and total sale value of such 

commercial area. 

NA  

C Commissioning of project  

1 Date of when the project was made operational 

either by giving possession of residential or 

commercial areas of the project? 

NA  

2 How many families are staying in project? NA  

3 What is total water supply to project, source and 

quality 

Source: Fresh water Qty: 54 KLD  

4 Total sewage generation m3/day  88 KLD  

5 STP details, Technology: SMBR 

Capacity of STP – 100 KLD 

 

6 Treated wastewater disposal About 84 m3/day of treater water is 

available for recycling. Out of this, 43 

m3/day will be used for flushing 5 

m3/day be used for gardening and 

36m3/day will be sent to municipal 

drains during Dry Season.  

 

7 Any DG sets, are they complying 

the norms 

Yes, installed as per norms 

1 x 630 kVA & 1 x 1000 kVA 
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Table 3: Financial Assessment of Environmental Damages 

Scope of 

saving on 

account of 

environmental 

protection 

measures 

EMP cost 

References 
Recurring 

Cost 

Per day 

(Rs.) 
Non-recurring cost (Rs.) 

ATTRIBUTE: AIR POLLUTION 

Water 

requirement 

for sprinkling 

(KL/day): 

Cost of 1 KL 

water (Rs): 

    

Cost of 1 KL water 
 ₹               

111.20  

The cost of Water 

Tankers 

is referred from the 

published rates of 

PWD Govt. of 

Maharashtra SSR 

2022-23 ,  

Rs. 106.6 / KL 

For Sprinkling, we 

have considered 

additional km wise 

costing as per PWD 

SSR 2022-23, Thus, 

the Total rate is 

106.6 + 4.6 = 111.2 

Rs. / KL 

Area of Water 

Sprinkling (Driveway = 

1040.11 m2 

  

Quantity of water 

Sprinkling = 247.55 m3 
  

Total cost of sprinkling 

of water for 

construction is  

 ₹        

27,800.00    

ATTRIBUTE: WATER POLLUTION 

A. Cost of water requirement 

a. Construction 

Phase 

No. of Labours 

= 110 

  

1. Water required for 

construction is 2kl/m2 

  

The water tariff 

domestic water rate 

has been 

considered from 

Maharashtra Jeevan 

Pradhikaran: Water 

Tariff Domestic 

Water Rate – PMC – 

Rs. 8.8 - for 

domestic use 

 

  

2. Violation 

Construction area = 

10240.4m2 

Rate of 

drinking water 

per m3 

 ₹  8.80  

3. Total Water required 

during construction 

=20480.8 kl 

The water required 

for construction has 

been considered 

from a Research 

paper titled 

“Assessment of 

water resource 

consumption in 

building construction 

in India” - Rs. 2KL / 

Sq.m 

Total Cost 

(Per Day) 
 ₹ 43.56  

 Total Cost = 10240.4x 

2 x 111.2=  

 ₹     

2,77,464.96  
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b. Operation 

Phase 
- -   

  B. Cost of sewage treatment, reuse & disposal:  

a. Construction 

phase 

1. No. of 

Labours = 110 
  

  

Mobile toilets were 

provided during the 

construction phase. 

Construction phase 

sewage disposed by 

Mobile toilet vendor  

The cost of sewage 

treatment in SMBR 

STP per day has 

been calculated 

considering STP 

Capacity and O&M 

Cost - Rs. 

6.71/m3/day from 

EMP. 

 

2. 

Approximate 

Cost of sewage 

treatment in 

SMBR STP 

(Rs/m3/day) 

 ₹  6.71                       

3. Sewage 

generation 

=110 Labours 

x 45 lpcd x 

0.9/1000  

₹   4.46  

 4. Cost of 

treatment per 

day  

₹  29.90                 

b. Operation 

Phase 
        

STP has been 

provided on Site 
 

C. Quantity of 

water pumped 

out during 

excavation and 

a lumpsum 

cost of Rs. 50 

per cum for 

such 

unauthorized 

water 

extraction and 

disposal 

 

No 

groundwater 

was 

encountered 

during 

excavation. 

Groundwater 

water level = 

12 to 16m 

BGL 

       

D. cost of 

construction& 

maintenance of 

recharge well 

     

Total No. of recharge 

Pits =3 
     

Size of recharge Pit 

=1.50 m X 1.50 m X 

1.50 m and 1.50 m. X 

1.50 m. X 1.25 

     

Recharge pits already 

constructed on site = 2 
     

Cost of 1 recharge pit 
 ₹        

83,333.33  
   

Total Cost 
 ₹       

83,333.33  

2 RWH pits have 

been provided on 

Site 

 

1032



Minutes of 178th SEAC-3 meeting (Day 01)  held on 5th, 6th and 8th September, 2023 

 

 

 

Member Secretary                                                                                                    Chairman 
Page 111 of 118 

 

ATTRIBUTE: SOIL POLLUTION  

In case of 

demolition has 

carried out, the 

cost of 

demolition 

waste 

management 

plan needs to 

be discussed 

and finalized 

as non- 

recurring cost. 

NA          

In case there is 

some 

hazardous 

waste like 

asbestos or the 

site is located 

on industrial 

area where 

hazardous 

chemical or 

waste was 

handled, the 

cost based on 

due diligence 

of the project 

site, as given 

by consultants. 

(the report 

must include 

soil analysis, 

water analysis, 

MPCB consent 

copies, 

manifest of 

HW if any). 

This requires 

critical 

examination 

from SPCB. 

NA          

Cost of 

preservation of 

top soil & 

The excavated 

top soil is 

preserved and 

 
Top Soil used for 

landscaping =1980m3 
  

The soil preservation 

rate has been 

considered from the 
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excavated 

earth to be 

considered. 

[Area (m2) x 

depth (m)x sp. 

Gravity 

(kg/m3) x cost 

per MT (Rs.)] 

used at site to 

develop the 

open spaces 

after the 

project is 

completed. 

Filling plinths, 

road works and 

levelling of 

surrounding 

areas. 

Excavated rock 

material used 

for compound, 

road work and 

retaining wall 

structures 

required to be 

construct 

inside project 

Total excavation 

quantity =19,460 cum 

excavated on site, out 

of which 1,980 cum top 

soil used for 

landscaping, 283 cu.m 

sent to collector 

specified site, for which 

Royalty is already paid 

and remaining 17,197 

m3 used for backfilling 

on the site  

  

document “Mahatma 

Gandhi Rastriya 

Gramin Rozgar 

Hami Yojana” The 

document is valid 

from 1st April 2022 - 

Rs. 43.52/m 
 

Rate of soil 

preservation (per m3) 

 ₹                

43.52  
 

Total Cost 
 ₹     

8,34,583.04  
 

ATTRIBUTE: NOISE AND VIBRATION  

For damage 

due to noise 

pollution & 

vibration, the 

cost of 

barricades 

around the 

project site 

should be 

considered. 

[perimeter (m) 

x height of the 

barricade(m) x 

cost of the 

sheet) 

    

  

Barricading is 

already done on site 

 

Cost of barricading (per 

running km)  

 ₹                              

-    
 

Perimeter = km    

Total Cost 
 ₹                              

-    
 

ATTRIBUTE: GREEN BELT  

In case of any 

tree cutting 

without EC 

cost of Rs. 

10000/- per 

tree apart from 

any statutory 

action for such 

tree cutting if 

any. Cost of 

planting & 

    

Total No. of Trees = 45   

 

Cost of maintainence 

Plantation is referred 

from Garden USOR 

MCGM - Page No.8 

 

Trees on site already 

planted = 46 
   

No. Trees to be planted 

= 0 
   

Cost of Tree 

Maintenance(Soil mix 

with manure, labour, 

travelling & Levelling) 

for 1 tree per month 

 ₹                     

179.00  
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maintaining 

trees 

(Numberof 

trees as per the 

bye- laws) 

Cost of 

compensatory 

tree plantation 

(5 trees for 

each tree cut) 

 

 

 Hence, maintainence 

cost for 45 trees for 1 

month 

 ₹                 

8,234.00  
 

Hence total cost of tree 

maintainence for 

violation days 

 ₹               

32,936.00  
 

Total cost of tree 

maintainence 

 ₹                              

-    
 

Total Cost  
 ₹              

32,936.00  
 

ATTRIBUTE : RH / OHS  

Cost of -

workers 

benefit to be 

considered in 

view of 

Building and 

Other 

Construction 

Workers' 

Welfare Cess 

Act, 199 

  

Labour Welfare cess 

paid to the concerned 

authority. 

   

A. cost of 

health checkup 

of workers: 

B. cost of 

safety 

measures 

including 

PPEs: 

    

Cost of PPE and Health 

Check up  
  

Cost of PPE has 

been calculated 

considering the 

requirements such as 

Safety Harness: 

Rs.1000, Helmet: 

Rs. 210, Shoes: Rs. 

400, Goggles: Rs. 

100, Safety Gloves: 

Rs. 470, Masks and 

ear plugs: Rs. 100 

and First aid Kits: 

Rs. 200 -Rs. 2480 / 

PPE KitThe Cost of 

Health check-up for 

labour has been 

considered as per the 

full body check-up 

plans available in the 

diagnostic centres - 

Rs. 1500 / Labour 

 

Safety Harness 
 ₹                 

1,000.00  
 

Helmet 
 ₹                     

210.00  
 

Shoes 
 ₹                     

400.00  
 

Goggles 
 ₹                     

100.00  
 

Safety Gloves 
 ₹                     

470.00  
 

Mask and ear plugs 
 ₹                     

100.00  
 

First Aid Kit 
 ₹                     

200.00  
 

Total 
 ₹                 

2,480.00  
 

Health checkup once a 

year 

 ₹                 

1,500.00  
 

Total Cost 
 ₹           

4,37,800.00  
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GRAND TOTAL     
 ₹         

36,93,917.33  
   

 

Table 4: Calculation of cost of Remediation and Natural & Community Resource Augmentation 

Plan 

Calculation of cost of Remediation and Natural and Community Resource Augmentation Plan 

Sr. 

No. 
Description Details Amount 

A. Assessment of Environment Damages 

1 Recurring Cost 

Cost arrived from above table 

per day X number of days in 

violation (119 Days 

(Construction Phase) ) 

  (a+b+c+d) 

Construction Phase:   

 ₹ 8,742.15 

a) Water Consumption   

Cost arrived from Table 

above for water consumption 

(per day) 

 ₹  43.56  

Total Cost  ₹    5,183.64  

b) Sewage Generation   

Cost arrived from Table 

above for sewage treatment 

per day 

 ₹   29.90  

Total Cost  ₹     3,558.51  

Operation Phase   

c) Water Consumption   

Cost arrived from Table 

above for water consumption 

(per day) 

 ₹                                    

-    

Total Cost 
 ₹                                    

-    

d) Sewage Generation    

Cost arrived from Table 

above for water consumption 
 -  
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(per day) - STP Already 

provided on Site 

Total Cost  -    

2 

Non - Recurring 

Cost 

Cost as arrived from above 

table 
  

 ₹                         

36,93,917.33  

Sub Total (1+2 

above)  

(Subject to minimum Rs. 1 

crore or whichever is higher) 
    

  
Total 1 + 2 =  

36,93,917.33 + 8,742.15 
 ₹   37,02,659.48   

  
Hence, Cost to be 

considered is 
  

 ₹                      

1,00,00,000.00  

B. 

Economic benefits 

accrued due to 

violation 

Total Project cost  ₹  44,91,00,000.00    

1 Economic benefits 

1% of Total Project cost 

including land, as declared by 

PP before SEAC, subject to 

maximum Rs. 10 Cr. 

  
 ₹                         

44,91,000.00  

2 
Track Record of 

Project proponent 

Incremental cost of Rs. 10 

lakhs for each EC violation  

by PP observed at any other 

projects in last 3 years 

NA   

C 

Cost of remediation 

plan and natural & 

community 

resource 

augmentation plan 

Sum of A and B above or 

amount equivalent to the 

CER amount as per the 

MOEF&CC’s office 

Memorandum No: F NO22-

65/2017-IA-III dated 

01/05/2018, whichever is 

higher. 

A+B 
 ₹                      

1,44,91,000.00  

 Amount equivalent to the 

CER amount as per the 

MOEF&CC’s office 

Memorandum No: F NO22-

65/2017-IA-III dated 

01/05/2018. 

NA - CER is Not 

Applicable as per 

MoEF & CC OM F. 

No. 22-65/2017-IA.III 

dt. 30.09.2020 

 -  
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The calculation of Economic benefits (1 % of project cost for area under violation) is already considered in 

Damage assessment as per Approach paper issued by SEIAA Maharashtra also, the Penalty (1% of project cost 

for area under violation) is calculated as per OM Dated 07.07.2021 by MoEF & CC.   

We kindly request the Honorable SEAC Committee to guide us regarding the calculations of Damage Assessment 

and Penalty as the 1% of project cost for area under violation is considered twice and we feel that it needs to be 

considered only once. 

 

Damage costing as per MoEF OM - SOP on handling Violation cases, dated 

07.07.2021 

Damage costing as per MoEF OM - SOP on handling Violation cases, dated 07.07.2021 

Sr. No Details Amount in INR Referrence 

A. 
Total project cost incurred 
up to the date of filing of the 
application 

 ₹          44,91,00,000.00  
Project cost of area under  
violation 

B. 
Cost of remedial measures 
as per damage assessment  

 ₹            1,44,91,000.00  Cost of Damage Assessment 

C. 1% of A  ₹                44,91,000.00    

D. 
Total project turnover 
during the period of 
violation 

 ₹                                     -    Total Turnover 

E. 
0.25% of the total turnover 
during the  period of 
violation 

 ₹                                     -     Nil 

F. Total Penalty C+E   ₹                44,91,000.00    

G. 

The amount shall be halved 
if PP reports such violation 
without coming to the 
knowledge of the 
Government 

 ₹                22,45,500.00  

 As per MoEF OM - SOP on  

handling Violation cases, dated 

07.07.2021 

The percentage rates, as above, 

shall be halved if the PP Suo-moto 

reports such violations without 

such violation coming to the 

knowledge of the Government 

either on inquiry or complaint.  

(The proposal involves sue moto declaration of violation hence Damage costing (i.e. penalty) was 

halved.) 
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Table 5: Allocation of Damage EMP Costing 

Sr. No Description of 
Activity 

% 
Allocation 

Cost Implementing 
agency 

Remarks Probable Activities to be 
carried out 

1 

Afforestation 

(can include 
plantation, 
garden 

development) 
25% 

 ₹                               

36,22,750.00  
Social forestry 

and Local body 

The afforestation 

can be either 
through social 
forestry or the 

Local body. 
Preferably within 
50 km from 

project site 

These locations will be 

identified and 
recommended by the local 
body. 

Mass plantation in fallow 
land or barren area 
suggested by the Local 

body for social forestry 

2 

Water 
conservation 

program 
(Jalyuktshivar, 

etc) 
25% 

 ₹                               
36,22,750.00   

Preferably within 
50 km radius of 

project site 

Provision of water 
efficient faucets in nearby 

schools, public hospitals. 
Construction of 

percolation tanks in area 
suggested by the local 

body 

3 

Urban 
environment 
and sanitation 
(can include 
swaccha Bharat, 

20% 
 ₹                               

28,98,200.00  
Local body 

  Provision of RWH in 
public schools, hospitals, 
Road side beautification, 
public park recreation 

Penalty Provision For New Projects as per MoEF OM -  SOP on handling Violation cases, dated 07.07.2021 

1 
  

Where operation has not commenced: 
1% of the total project cost incurred up to the date of filing of application along with EIA/EMP report 

2 
  

Where operation has commenced with EC: 
1% of total project cost incurred up to the date of filing of application along with EIA/EMP report plus 
0.25% of the total turnover during the period of violation   

3 

The Project or activity is considered for appraisal as above & the project proponent fails to provide 
required information or requisite documents or complete the requisite study for the purpose of EIA/EMP 
reports or does not furnish such reports within such period, as specified by the appraisal committee, 
without reasonable cause, it shall be inferred that the pp is not serious enough and the project or activity 
shall be directed to be demolished/ closed.  

4 
The percentage rates, as above, shall be halved if the PP suo-moto reports such violations without 
such violation coming to the knowledge of the Government either on inquiry or complaint 

5 
The penalty as above shall be in addition to liability for carrying out various remedial measures which 
shall be worked out based on the damage assessment for quantifying the environmental damage caused 

due to unauthorized project activity 
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playground 

development, 
urban ground-

water recharge 
schemes etc) 

4 

Sewerage lines 
and STP, solid 
waste 
management, 

20% 
 ₹                               

28,98,200.00  
Local body 

  Provision of community 
dustbins, conducting 
health camps at public 
schools suggested by 
Local body 

5 

Urban air/noise 
pollution 
control 
initiatives 10% 

 ₹                               
14,49,100.00  

Local body 

  Tree plantation, provision 
of sound barriers if 
required at any location 
identified by the local 
body, provision of solar 
heating/lighting system in 
public spaces or public 
infrastructures. 

 

It is noted that, 

 As per the Office Memorandum issued by Ministry of Environment Forest and Climate 

Change vide orders no F.No.22-21/2020-IA.III Dated 7th July 2021, the penalty cost is 

arrived at Rs. 22,45,500.00/- 

 As per format given in SEIAA Circular, the Damage Assessment value is arrived at Rs. 

1,44,91,000.00 

 

Decision: Committee decided to recommend the proposal for Environmental Clearance to 

SEIAA subject to aforementioned observations. 

***** 

 

 

 

10 SIA/MH/INFRA2/432844/2023 Proposed Residential and Commercial Project at 

Wagholi , by M/s Stone Park Holding 

PP remained absent, hence the proposal was deferred. 

***** 
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KINGSVILLE REALTY LLP

Date- 20.12.2023

To,

The Member Secretary,

State Environment Impact Assessment Authority (SEIAA),

2L7 , 2nd Floor, Annexe Building,

Mantralaya, Mumbai-400032.

Subject: Submission of Penalty fees for proposal no.

SIA/MH/INFRA2/ 43283412023 of commercial Project "M-Triumph" at

CTS no. 2281 to 2288, Ganeshkhind Road, Bhamburda, Shivaji

Nagar, Pune

Reference: Minutes of 267rh Day 3 (Part B) meeting of SEIAA held on 19th October

2023 as item no. 24 vide proposal no. SIA/MH/INFRA2/432834/2023

Respected Sir,

We are grateful to grant EC for our commercial project "M-Triumph" in 267th

Day 3 (Part B) meeting of SEIAA held on 19th October 2023 as item no. 24, We

Kingsville Realty LLP submit penalty of Rs. 22,45,5OO/- only (Rs. Twenty-Two

Lakhs Forty Five Thousand Five Hundred only) to your esteem department as per

deliberation received by minutes of in 267th Day 3 (Part B) meeting of SEIAA held

on 19th Octobet 2023 as item no. 24

Following are details of penalty Fee deposited in SEIAA/SEAC SECRETARIAT

Account

Commercial Project "M-Triumph" at CTS no.

2281 to 2288, Ganeshkhind Road, Bhamburda,

Shivaji Nagar, Pune

2 Name of PP Kingsville realty LLP

3 Proposal No srA/ M H/rNFRA2 I 432A34 I 2023

Minutes of 267th Day 3 (Part B) meeting of

SEIAA held on 19th October 2023 as item no.

24

4 SEIAA meeting details

r/2

1 Name of The Project
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KINGSVILLE REALTY LLP

Requesting you to consider our penalty fee deposition for your records and

references

Enclosed:

1. Payment Acknowledgment

=- -:. - - a=

!: ii-.=!- :=-==-:; :--
:- -:.,:_- 

"i 
-.,:-

-___-____t ---._.: : :

Thanking you

For, Kingsville L

llb

ID
'.: 

'

sig ry

Rs. 22,45r5OO/- (Rs. Twenty-Two Lakhs

Forty Fave Thousand Five Hundred only)
Amount Deposited5

B

Date of deposition 20.12.2023

Payment Details

6

7

20.72.2023

2/2

Name of Bank- HDFC Bank, Pune

Account No.- 50200008735310

Payment type - RTGS

UTR No. - HDFCR52023L220637817t8

Date of Deposited
--1-
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